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EC Meeting held on 19 10 2024 at 02.30 pm at the  

CLUB HOUSE of SBI OFFICERS ASSOCIATION UNITY ENCLAVE 

 

President   : Shri M Mohan 

Secretary   :    Shri K S Narasimhan 

Vice President (Residential): :   Shri S Sivakumar  

Treasurer   :     Shri B Mohanan 

Present    : 32 

Permission   : 12 

Resigned   : NIL 

Absent    : NIL 

Vacant             :                 3        

Shri Mohan, President welcomed the members. At the outset two minutes silence was observed in 

memory of the following owners who passed away on 19.10.24: 

1 Shri T Baskaran   : Owner F 013 

2 Shri K Sekar      : Owner K 021 

In this context he advised the members  to take care of their health.  

The President in his Presidential address informed the members that all the facilities hitherto announced 

in the Club House were functional. There is a Cafeteria in Ground floor, Library, indoor sports facilities, a 

western dance class and Child care centre at First floor; Spa/ Saloon and Gym in the Second floor; meeting 

halls at third and fourth floors. In addition, 7 guest rooms are available in fourth floor. However few AC 

and non-AC additional rooms are vacant as on date. Commercial complex will soon be completed.   

Regarding development in the Commercial Complex the President explained that works relating to Air 

conditioning and CCTV was fully completed. There was slackness in the civil work. As the civil contractor 

entrusted to complete the work had some financial problems and if he could not continue the work, then 

SBIOACC will finalise with another contractor to execute the remaining task.  

He informed the members that although transfer of Sports land to our OWA took place on 01/02/2024, 

due to the complaints made by S/s R Sritheran, R Prasad & 5 others, the Sub Registrar did not hand over 

the documents to SBIOA UE OWA. A representation was made to the Deputy Registrar Tambaram by SBIOA 

CC and SBIOA UE OWA and the same is pending with them. This has resulted in our not being able to get 

the title over the remaining two more pieces of land although SBIOA CC is ready to transfer. 
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In the DTCP (STU block) issue, SBIOACC has complied with the order by demolishing the car shed; now gas 

banks are getting demolished and steps are on to demolish the structure erected for M/s Simplex situated 

in OSR land. Replying to the query posed by an EC member about why we should do when the property is 

in the possession of the local Panchayat, the President explained that as per the present rules it is our 

responsibility only. He further added that now registration of OSR land is taking place in the name of The 

Governor only to prevent misuse of these lands by local panchayat leaders. He added that revised plan 

will soon be submitted by SBIOA CC besides payment of shelter fees. The case is further posted for hearing 

on 25.10.2024. He assured the forum that members can breathe easy henceforth. 

He then explained the details of the complaint filed by Shri Rakeshkumar before the National Green 

Tribunal. OWA team headed by the President, Secretary and Mr V Anbarasu and Mr K Sivagnanam along 

with SBIOACC President Shri Nithishkumar appeared before the Joint Chief Environmental Officer TNPCB  

at Maraimalainagar for a personal hearing on 27.09.2024 and presented the steps OWA had undertaken 

to comply with their observations. During the meeting, the official  of TNPCB was very firm on their earlier 

instruction that the Association shall make necessary arrangements to let out the treated water as per 

Govt norms. As a result, we have to transport minimum 30 lorry loads of treated water @ Rs.850/-  per 

load. This works out to Rs 9 lacs per month on an average. Hence the OWA has no option, but to levy the 

treated water disposal fees @ Rs 500/-  per month with a heavy heart.  

A hearing was held on 15.10.24 in the National Green Tribunal bench of Chennai, filed by the petitioner 

Sri Rakesh Kumar, husband of Mrs Sivakamasundari Rajendran Owner of M105, alleging discharge of 

untreated STP water into the neighborhood. This complaint resulted in TNPCB asking us to shift the water 

by lorry and we are incurring huge additional expenditure. 

An advocate from Sri AR L Sundaresan’s Office appeared on behalf of the SBIOACC and OWA for impleading 

both SBIOACC and UEOWA, as they were not originally made party by Rakesh Kumar. The Chairperson 

asked whether any environmental damage had been caused for filing the complaint and also warned 

against bringing personal disputes with the Society to the NGT. 

The Chairperson further warned that the Bench will be forced to impose exemplary costs, if environmental 

damage is still alleged and that this may lead to costs to all the 1875 owners. The Chairperson further 

ordered the complainant to appear in person in the next sitting and adjourned the hearing to January 9th 

2025. 

In RERA case, the President told that SBIOA CC is going for an appeal against the amount of compensation 

passed. The next date of election case is on 12.11.2024.  

The President then informed the members that based on a complaint sent to the District Collector, VAO 

Mambakkam called the President and enquired about the discharge of sewage water along with rain water. 

The President explained to him that we let out treated water only through lorries as per instruction 

received from TNPCB. Subsequently the Panchayat President Ponmar called him and complained about 

the discharge of sewage water. The president explained to him the real picture and shared the proof to 

him and also to VAO Mambakkam 

Shri Rangaraj asked why it was mentioned as 4 STP in the plan, the President explained that it was a 

typographical error. The expected capacity (as per PCB norms) is 1281 KLD only whereas we have 

constructed the STP plant with a capacity of 1350 KLD.  
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Shri S Natarajan informed the forum that everywhere the treated water is let out in open area only. Even 

the Govt STPs discharge their treated water in Buckingham canal. In our apartment it is because of a few 

individuals who create issues and we are paying the price for that.  

The Secretary then submitted his report (furnished as Annexure). He started by saying that on 02.10.2024 

we have carried out various indoor sports activities in Club House (viz Chess, Carom and Table Tennis) with 

an objective that the residents should know about the amenities available with our Club House and start 

making use of these facilities. On 18.10.2024 the District Fire Officer Chingleput visited our entire Unity 

Enclave premises in connection with granting renewal of fire license. 

He then informed the forum that the financials as on 30.09.2024 is very scary. Against a net surplus of Rs 

40 lacs for the entire financial year 2023-24, we have spent Rs 33 lacs more than what we have received 

during the period from 01.04.2024 to 30.09.2024. This is due to the renovation and repair works carried 

out in STP unit as per TN Pollution Control Board norms.  We have spent around Rs 50 lacs towards STP 

during the half year ended 30.09.2024.  We have not carried out any proper repair work in our STP unit 

during the past 5 to 6 years hence the increase in expenditure he added. Besides to make the club house 

operational, Rs 15 Lacs was spent. After opening the club house, we incur average expenditure of Rs 8 lacs 

per month against which we get about Rs 3 to 4 lacs per month only.  The present level of membership is 

less than 10% of the number of flats. We need more membership registration in club house. In addition, 

we have to explore letting out unused rooms on a very urgent basis. He recited the recommendation of 

the Advisory Committee about publicizing the availability of vacant rooms in Club House and renting it out 

on sharing basis or hourly basis depending upon the need.   

Shri Rengaraj asked whether there was any AMC for STP,  President replied that as per Hydrodrops 

agreement, the DLP period is 2 years; since six years was lapsed subsequently maintenance agreement 

was made. At this stage some members complained about the foul smell coming from flush tank at times. 

Secretary explained that the STP plant has to run 24 by 7 and on all the 365 days; there are stand bye 

motors installed. However even a small mistake committed by the STP workers on duty result in such 

lapses. STP vendor is advised from time to time in this regard he added. When a member asked why not 

the local Panchayat take the water as done in corporation limits, President replied that   the Village 

Panchayat Head expressed his inability in this regard. We have to think of alternative ways to let out this 

treated water he added.  

Regarding laying of PNG connection, the Secretary  explained the current position. PNG representatives 

came and explained the difficulties in getting consent and KYC forms from the owners who have consented 

to avail the facility. Members also pointed out the delay in laying of pipelines. Earlier it was confirmed by 

the Team leader that connection will be completed by 15.08.2024 whereas it is getting delayed. The 

representative Mr Ebson explained that due to special work to be undertaken in 2 out of 6 flats in each 

series and due to lesser man power the delay is happening. President advised to increase the number of 

workforces which was consented to by them.  

The Secretary then pointed out that increase in EB cost from  Rs 8.10 per unit to Rs 9.10 per unit with 

effect from 01.07.2024  and commencement of activities in Club House had resulted in increase in the EB 

Bill from Rs 15.47 lacs in March 24 to Rs 20.66 lacs in Sept 2024. We have to think of energy saving 

measures to reduce the consumption without affecting the residents he added. 

 

195



4 
 

He then narrated how we managed this year’s rain for 2 days. During last year’s rain, we managed the 

situation by hiring diesel pumps besides one more 20 HP submersible pump brought in by Mr Sampath, 

vendor handling our STP Plant. Subsequently this submersible pump is being utilised in STP operations.  

Our rain water pumps situated at various places are working well but these pumps are not sufficient during 

heavy rainfall. Hence recently we have purchased four pumps (one 15 HP, one 5 HP and two 2 HP capacity)  

and put them to use at various places. This has resulted in water being pumped out easily in different 

directions. Although we had stated that lift operations may be suspended if absolutely required, we have 

managed the situation without resorting to this measure. 

The secretary then appreciated Ms Nalini Prasad and Ms Vanitha Vijay for submitting the members’ voice 

in advance as a result of which he was able to respond to them and save the time. Ms Nalini mentioned 

about snakes coming to the campus. Then she raised the complaint of one owner about the noise coming 

from the blower of the Cafeteria situated in the club house. The secretary said he will look into it. Ms 

Vanitha’s query about STP issues was already addressed in the report he said. He requested if all the EC 

members adopt this practice, valuable time of the EC would be saved.  

Vice President’s (Residential) address and interaction with EC members: 

Shri S Sivakumar VP Residential informed the members that among all the committees, only the advisory 

committee conducted the meeting on 07.10.2024. He urged that various committee members should 

interact    then only   various decisions can be implemented. He cited the advice from the Advisory 

committee that  the unutilized rooms can be put into use.  There are   8 to 9 rooms of various sizes from 

180 sq ft to 780 sq ft; some of them are air conditioned, few non air conditioned. It was suggested to first 

publicise about the availability of these rooms  and get them utilized effectively. Tuition, tailoring, yoga,   

singing classes can be conducted on a time-sharing basis  it was pointed out.   Shri Anbarasu suggested 

that  the first birthdays  of children are celebrated with fanfare for which the Vaigai Hall with a capacity of 

70 to 80 is used. Subsequent birthdays are conducted with 10 to 30 guests for which Vaigai Hall will not 

be preferred. Instead these small halls if let out for Rs 3,000 to 5,000 per event, there will be continuous 

booking for some of these rooms. Shri Sriram pointed out that our denial to conduct homams as one of 

the reasons for Cauvery Hall not getting booked adequately. VP R suggested that the third floor entrance 

hall with open terrace can be used for conducting such events.  

VP R informed the forum that a Veterinary doctor had come forward to offer a free health check camp for 

pets. Initially some members expressed their reservation; however, after impressing them that this is an 

occasion to collect full details of all pet owners and communicate what they are supposed to do while 

carrying pet animals in public places it will be better, the members agreed for such a camp as a one time 

measure. Taking into account the difficulties associated with organizing dogs in large numbers at a time, it 

was decided to give him a two day slot. 

It was agreed to honour the Vestian staff members with sweets during Deepavali as done earlier. Shri 

Jeevarathinam pointed out about shifting the EV charging station to a place near EB/DG set as the present 

ones take a longer time for the vehicles to get charged. As this place is very close to the children’ s play 

area it was not favourably considered. A suitable place may be considered. 

VP R then informed that during emergency times Vestian team works day and night continuously to set 

right things; some of them do not go home at odd hours. If we provide one or two Change Rooms it will 

be of great help to them. It was accepted by members.  
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There was a proposal for selling coconuts at a comparatively cheaper price by a trader. As this is beneficial 

to the residents, bringing him in was accepted. Similarly, the possibility of bringing another vegetable shop 

preferably through a van to be explored, VP R added. When VP R informed a proposal received by a Yoga 

teacher to conduct classes in Club House, a member suggested that before permitting, we should see 

whether the person is a qualified person to conduct yoga classes.  

Treasurer’s report: 

Shri Mohanan, Treasurer submitted his report thereafter which is furnished as annexure (Annexure 1). He 

pointed out that during September which is the third   month of the calendar quarter, an excess expense 

of Rs 59,08,628/- was observed. He expressed his concern about the declining position of our balance with 

SBI. The overall balance in all accounts put together is Rs 26 lacs only; We have not paid the Vestian Bill 

amounting to Rs 23.86 lacs plus Rs 1.90 lacs for Club House for September. Hence, we have to be prudent 

in spending. The secretary endorsed his views and informed that additional spending in STP will be 

restricted.  

Regarding Club House, the Secretary said that while we incur about Rs 8 lacs per month towards 

maintenance, we get rent and reimbursement of electrical charges from the shops, still we incur additional 

Rs 3 to 4 lacs. One reason for this is the membership even @ Rs 200 pm is not adequate, it is not even 10% 

of total flats. We need to register more members to make the club house viable. Shri R Kalaichelvan told 

that on the second floor and in some other places AC unit is running even with one or two participants. 

Shri R Jeevarathinam told that only the members of the club house use the facility. Shri Shriram told we 

can bring austerity measures in Club house to reduce EB bill. It was accepted.  

Then the meeting was left to EC members for their representations.  

Ms Vanitha Vijay suggested that we should frame separate rules for students residing here as they create 

nuisance. It will be considered during the next bye law changes, President replied.  

Some members expressed concern about the functioning of commercial activities in the premises. The 

President replied as promised earlier, let us not disturb the tuition classes till the end of the academic year 

and let us concentrate on restricting activities of other nature.  

Shri KC Muralidharan said that the pillars where rain water is coming out have to be attended on a priority 

basis. It was accepted by the forum. Regarding another question posed by him on monkey/dog menace, 

it was felt by the members unless we stop feeding these animals, we can not control their entry. However, 

we will continue to fire crackers to drive them away. 

Shri E Veeran informed that Solar Plants already installed at roof tops may be recommissioned. The 

President replied this will be done. Shri Rengaraj suggested that we can go for a solar installation. It was 

decided to explore the possibility without involving any financial outlay from our side. The President also 

said that the solar power generation is his dream and let us take it forward with the help of Shri 

Sateeshkumar, DGM, who was in the Solar Project Finance at SBI Corporate Centre Mumbai. 

Shri Ramachandran and Ms Nalini Prasad raised a question to shift the place of the fire crackers during 

Deepavali time as residents spoil particular blocks and also the swimming pool area. It was accepted by 

the members to shift the event this year to the nearby OSR land area near R block children’s park which is 

now cleaned. It was also suggested to make suitable lighting arrangements in the area. To the question 
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raised by Ms Nalini Prasad regarding any discount can be offered by the Gym vendor, the Secretary replied 

that it has to be taken up with the owner of Gym directly. 

 

As some members raised doubts about STP issues, the President once again explained in detail about how 

we are letting out treated water through lorries as per PCB norms and the challenges we face from our 

own residents, neighbouring villagers and village heads. The local Panchayat although earlier accepted to 

take the treated water is not in a position to accept the same; hence we have to think of alternatives with 

lesser transportation charges. We have to clean the OSR land as per High court directives and upon getting 

consent we can plant suitable trees which consume more water there and divert a portion of our surplus 

treated water there. 

President also emphasized that Discipline is the need of the hour. Residents post all nonsense on social 

media without understanding the reality and cause damage to our society and its owners. Shri R 

Kalaiselven pointed out a posting in whatApp media that 'let the OWA be managed by non-SBIians'. The 

President said that we have to initiate strict action against all those persons who act against the interest 

of the society and spread rumors. Shri Anbarasu said as per the guidelines, let us make the admin of such 

groups also accountable for these postings. President finally told that “நல்லவரக்ளுக்கும்  நன்மம 

செய்தவரக்ளுக்கும் விடும் ொபம் அவரக்மைப்  பாதிக்காது; மாறாக ொபம் 

விடுத்தவமரயும் அவரக்ை் குடும்பத்தினமரயும் பாதிக்கும் என்பமத எல்லலாரும் 

அறிலவாம்” which means the curse by any person will not affect good people and good doers; instead 

it will bounce back on those who have spread the curse.  

All the members felt stringent action (both legal and police) should be initiated by OWA against the 

persons who posted false messages in foul languages. If we allow this,  in future no good people will come 

forward for any volunteer work of OWA. 

Regarding letting out to students and the nuisance created, let us educate the owners not to permit 

students other than what they have permitted as per lease agreement. Shri Veeran pointed out the noise 

created by a bike.    

Finalising date of AGM: 

The President informed the forum that we could not conduct AGM as scheduled earlier; so shall we have 

it on 01.12.2024, the GS of SBIOACC is also available on this date and has consented to address the 

members. To the concern raised by Ms Nalini Prasad about it may be raining, President replied that we are 

going to conduct it in a closed hall only and hence we can manage the situation. It was accepted by all. 

President told let us to prepare the works related to the AGM immediately.  

Co options of office bearer and EC members: 

Shri K Varatharaj, R block EC member was proposed as VP Non Residential by Shri Anbarasu. It was 

seconded by Shri Natarajan and Shri Kamaraj simultaneously. Shri D Mayilvaganan (P114) was proposed 

as P Block representative by Shri M D Pughazhendhi. It was seconded by Shri Kalaichelvan.  Shri L. 

Muthuramalingam was proposed as EC member for R Block by Shri R. Jeevarathinam and seconded by Shri 

Natarajn.  President welcomed them and told they were identified by co EC members for the following 

reasons; Shri Varatharaj is taking keen interest in Club House activities, Mr Mayilvaganan is doing a lot of 
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social work especially in his school, in which he is the president of Alumni Association and Shri L 

Muthuramalingam was identified due to excellent coordination work carried out by him during STU Block 

issue.   

 

The Secretary then said that the forum had earlier passed a number of resolutions; some were 

implemented and few still yet to be implemented.  So let us start making our efforts in this direction before 

the term ends. In this regard he suggested instead of present broader committees with many members, if 

small teams were formed within these committees,  the team with 3 to 4 members can focus on the issues 

and arrive in resolving and implementation of the resolution. This was accepted by the members. He said 

the list will be shared in WhatsApp followed by the task ahead for each team. 

Shri Ganesh proposed the vote of thanks. He said that the President is an “iron man” like Sardar Vallabhai 

Patel taking a lot of efforts by coordinating with a number of officials and vendors to ensure the project is 

completed fully and that he is least affected by the negative messages circulated in the social media. The 

Secretary has announced team wise implementation of the task. We, the team members have to support 

them in accomplishment of the task. He also thanked Shri Kalaiselvan who is having a keen watch over the 

disposal of treated water through lorries even at odd hours.  

 

 

Secretary. 

   

Annexures: as above. 

1. Secretary’s Report 

2. Advisory Committee Report 

3. Treasurer’s Report 
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Complaint Application dated 1st – October-2024  

 

From 

Rakeshkumar.D 

Flat No…M105, Block-M,  

SBIOA Unity Enclave,  

Mambakkam,  

Chennai-600127 

To 

District Environmental Engineer, 

Tamil Nadu Pollution Control Board,  

Maraimalai Adigalar Street,  

Maraimalai Nagar,  

Chennai-603 209 

 

Sir/Madam, 

 

Respected Sir/madam, 

 

Subject: 

 

1. Urgent Follow-up on Disposal of Treated Water from SBIOA Unity Enclave STP 

2. Why No action from PCB on Promoter who involved in Violation which still exist. 

3. Why No action from PCB towards– State bank of India Officer Association Chennai circle 

project Unity Enclave for letting out water into open land since 2018. 

4. Why No action from PCB on Promoter SBIOACC for submitting fabricated STP plan 

 

 

Attachments & Reference: 

 

1. High Court Interim Order to construct 4 STP 

2. Subject: Information regarding Disposal of Excess Treated Water from STP in SBIOA Unity 

Enclave -- Requested.  Dated August 26-2024 

3. Complaint Via Email Aug 29, 2024 

4. Complaint Via Email Sep 9, 2024 

5. Photos of Excess water – dated September -05-2024 & October 1 2024 

6. STP Lorry Movement 2024-Sep-03 

7. STP Lorry Movement 2024-August-26 

8. Complaint Letter of Sonallur Panchayat President 

9. Sniplet of Newletter quoting lorry sieze of STP water letting in sports land and ponmar lake – 

Complaint based on Ponmar Panchayat president 

10. CMDA Violation report on SBIOACC Unity enclave project 

11. STP WATER in basement 

 

Dear Sir, 

Background and complaint : 

President of SBIOA Unity Enclave Owners Welfare Association. This individual has a 

history of dishonesty and has repeatedly misled various government departments, causing 

significant inconvenience and hardship to the residents of our community.The President 

of the Owners’ Welfare Association concurrently as DEVELOPER/PROMOTER., 

continuing as the President of owners’ Welfare Association only to supress the illegalities 

committed by him when he the chairman of Housing during the material period when he 
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was DEVELOPER/PROMOTER since 2014 to 2018, till handing over of the flats in 

incomplete position, and without basic amenities..   

Approval plan by DTCP to construct 21 towers of 15 floor each STU are the EWS. The 

Mohan current president and former housing committee chairman clubbed two units of 

1BHK into one 2.5BHK (450 into 225) without planning authority approval. 

The R, S, T &U blocks consist of 570 units, as per approved plan, have no car parking 

provision but Mohan current president and former housing committee chairman collected 

Rs.1.5lacs from RSTU block allottees for carparking but no Carparking space for them in 

the sanctioned plan. In violation of approved plan, SBIOACC -Promoter  allotted them 

carparking in common area and also constructed car shed in common area. The Mohan 

current president and former housing committee chairman had cheated the allottees by not 

providing 153 visitors carparking and 74 carparking commercial complex. 

There had been provision for 4 STP’s and 4 WTP’s in DTCP plan and as well as in 

Construction Agreement, but SBIOACC -Promoter  commissioned only 1 STP & 3 WTPs 

. Consequently, STP is overflowing, untreated water in being let out on the open land, thus 

spoiling the land, groundwater and air. 

The obnoxious gas emitting from the single unit of STP cause serious breathing problem 

for the residents above the STP plant. The STP is is commissioner in 2nd basement against 

the TNPCB stipulation to instal at above the ground level, adjacent to Carparking area. 

The builder, SBIOACC, allegedly misled the pollution control board into approving a 

single Sewage Treatment Plant (STP) with a capacity of 1350 KLD. This appears to be a 

ploy to free up space for car parking sales in areas originally designated for additional STPs 

with a total capacity of 1200  KLD (4 x 300 KLD) as approved by the DTCP plan. The 

STP Plant plan submitted to Pollution control board is not as per DTCP’s Approved 

STP Plant Plan is an fabricated plan 

So, I, the residents of SBIOA Unity Enclave, are writing to express our deep concern 

regarding the ongoing water discharge practices in our community. We have observed a 

disturbing pattern of water being discharged into public areas, including temples, open 

grounds, and ponds. 

We believe that this practice is harmful to the environment and poses a significant health 

risk to residents. Furthermore, we have reason to believe that this discharge is being 

intentionally concealed during periods of increased scrutiny by the Pollution Control 

Board (PCB). 

We have made every effort to document these instances and have gathered evidence to 

support our claims. Despite the risks involved, we have personally witnessed tanker 

lorries from SBIOA Unity Enclave discharging water into public areas. 
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We respectfully request a thorough investigation into this matter to determine the source 

of the water, the reasons for its discharge, and any potential environmental or health 

hazards. We also urge the relevant authorities to take immediate action to prevent future 

occurrences of this practice. 

We have observed a disturbing pattern: when PCB [Pollution Control Board] is 

actively monitoring the area or when discussions about measures to address the 

pollution occur, the water discharge to temple and open ground and ponds  is 

temporarily disappears, only to return once the scrutiny subsides. This suggests a 

deliberate effort to evade detection and we have made all the efforts to find the 

truth out inspite of keeping our life at risk to find out the truth 

 

1.Water Discharging in public area by SBIOA Unity Enclave Tanker lorries 

2.Discharge to Public and temple land 

3.Discharge to open land and new pond for storing STP water 

 

Based on my complaint petition to NGT, and based on the Joint Committee's Report, 

Chairman of TNPCB issued Proceedings dated 10.6.2024 to the President, SBIOA Unity 

Enclave Owners' Welfare Association, among others, to dispose the excess treated water 

from the STP in SBIOA Unity Enclave into the nearby CMWSSB STP through GPS-

fitted authorised tanker lorries.           

 

In this regard, I share you the evidence that it is continued by by  SBIOA Unity Enclave 

Owners' Welfare Association  to let out water in Open with the following evidence of the 

disposal of the excess treated water from the STP in SBIOA Unity Enclave. 

 

I am concerned that the disposal process may not be being carried out as directed by 

Pollution Control Board . My observations continue to indicate suspicious activity 

involving tanker lorries used to transport the excess treated water. These lorries 

frequently return to the enclave within an unreasonably short time, suggesting that they 

are not traveling to the CMWSSB STP as claimed. 

 

Furthermore, there are concerns that the Owners Welfare Association was involved 

in a smoke screened  by M block Renganathan EC member , S.V Shankar  along 

with other EC members of the SBIOA Unity Enclave Association  to mislead 

government officials regarding the disposal of water. It is suspected that the 

association may be maintaining tanker lorries for show while actually disposing of 

the treated water into two ponds created in the backyards of the enclave.  ( attached 

the latest pictures and Videos  ) 

Given that the distance between SBIOA Unity Enclave and the CMWSSB STP in 

Perungudi is approximately 20 kilometers, it is physically impossible for a lorry to 

complete this round trip in such a short duration. This discrepancy leads me to 

believe that the treated water is not being transported to the designated STP, but is 

instead being disposed of in nearby water bodies or forest areas, potentially causing 

significant environmental harm. 
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This timing raises significant concerns as it appears to be a deliberate attempt to avoid 

public scrutiny and utilize the darkness to conceal illegal activities. I believe that the 

treated water is being disposed of in nearby water bodies or forest areas, posing a serious 

threat to the environment and water bodies. 

 

I urge you to conduct immediate surprise inspection and thorough investigations into this 

matter, I request that the STP water ponds located in the enclave's backyards be 

closed to avoid storing of STP water, and the pipes used to transport STP water to 

these ponds be removed.   & including surprise inspections of the tanker lorries and 

their disposal sites during both day and night hours. 

 

Please let me know if you visit the site for inspections or if you contact SBIOACC or 

OWA for discussions. I have gathered evidence of their misleading statements to the 

pollution control board. 

 

I respectfully request the PCB and relevant authorities to take action against individuals 

who conspired, abetted, or connived to obstruct government orders, damage nature and 

pollute the environment, and disrupt the ecological balance. 

 

Please take swift and severe action against any individuals or entities found to be 

violating environmental regulations. This illegal practice must be stopped immediately to 

protect our natural resources and public health. 

I am attaching the request of the Panchayat president regarding this issue, which was 

bothering their village since 2022. I have been advocating for this cause since 2018. Your 

support is crucial to safeguarding our environment. 

 

 

Thank you for your prompt attention to this urgent matter. 

 

Thanks 

 

 

Rakeshkumar.D 
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Sivakami Rajendran <r.ramya@gmail.com>

Reg letting out STP Water in OPEN land
Rakesh Kumar <rakeshkumar11@gmail.com> Wed, Jul 28, 2021 at 9:59 AM
To: SBIOACC OWNERS' WELFARE ASSN <sbioaunityenclave@gmail.com>, MOHAN MUTHIAH
<mohan.muthiah16@gmail.com>, Mohan Muthiah <mohan.muthiah25@gmail.com>, rajusubba rama
<subbarajurama@gmail.com>, veeran e58 <veeran.e58@gmail.com>, sivagnanam k <shivam.shastha56@gmail.com>,
sbioacc@yahoo.com, Sundararaman M <basuba.m@gmail.com>, basuba.m@sbi.co.in, mtg1965@gmail.com, sankar
twins <sankar_twins@yahoo.co.in>, snatarajan.subramaniam@gmail.com, vidhyanagal@gmail.com,
sibiveenau@gmail.com, sivakumar sadhasivam <bhuvanakumar55@gmail.com>, RAJENDRA KUMAR
<rajendra.g.kumar1957@gmail.com>, ramanduraisamy1960@gmail.com, UE E071 Sastha SELVARAJ
<sastharaj@gmail.com>, gjelangovan1957@gmail.com, Mohanan B <726bmohanan@gmail.com>, Ravikumar J 2950383
<ravikumar.j@sbi.co.in>, rbalki 5519 <rbalki.5519@gmail.com>, Charan Chan <charan1957chan@gmail.com>,
balupunithavathi@gmail.com, bsdpraveen mech <bsdpraveen.mech@gmail.com>, Arun Karthik B
<akarthikb@gmail.com>, UE R102 <thenmolim@outlook.com>, geetheswaran.82@gmail.com, pvallikannan@gmail.com,
Manisekaran Rajakannan <manisekaran42@gmail.com>, surshil2@yahoo.com, periasami k <periasami.k@outlook.com>,
mural28490@gmail.com, veluskadir@gmail.com, sr3053@gmail.com, mail2kalaiselvi56@gmail.com, Kuresan
Kanniappan <kuresank@gmail.com>, Gomathi <sgnayagam18@gmail.com>, PremAnanth 5593700
<prem.ananth_v@sbi.co.in>, preethi kirthi <preethi.kirthi@gmail.com>, PAULRAJ <a.paulraj1961@gmail.com>, arunadevi
cbi <arunadevi.cbi@gmail.com>, baskaranthomassbi@gmail.com, mperiyakaruppan206@gmail.com, Ravichandran K
<ravi251057@gmail.com>, Kesavamurthi Sundaravel <kesavamurthi1950@gmail.com>, Sivakami Rajendran
<r.ramya@gmail.com>

Mr.Mohan sir & Kesavamoorthy sir,

We have noticed manual scavenging for STP cleaning which is offense and many residents lodged complaint to CM
cell along with Pictures.We were at the impression that there would be remedy for the issues raised in whatsapp, as
there was no response and tangible measures has been taken we had  CM complained to CM Cell.  

On our complaint to Talambur Police station had conducted  enquiry on 23-07-2021 to which you have promised to
Police Officer Nazeer sir on 23-07-2021 that it will be looked upon immediately and remedial measures will be taken
out and you agreed that you are letting treated STP water in the open/public ground , since the matter is related to
health care requested to redirect the same, I have agreed for  1 week time for remedial measure initiation to avoid
lodging complaint to environmental pollution board , Health Department but no sign of improvement so i am forced to
remind you he same for the benefit of residents.

I  kindly request you to look into remedial measures for the stagnated STP water in the SBIOACC 4.5 Acres,
temple land and Private lands.

1.It is needless to mention here that a Big pool of standing water is a big nuisance, but many SBI OFFICERS
SERVING/RETIRED people overlook how harmful standing water can be. Standing/stagnant  water,  in or around our
home causes serious health  issues apart from causing damage to the structure of our multistory building.

Here are a few reasons why you should never ignore standing water in our home.

1.Bacteria: Stagnant water is a breeding ground for bacteria and other parasites that can be very dangerous to your
health. Remember that bacteria grow in moist places, so a pool of sitting water can become a perfect place for
bacteria to thrive. Just remember that the longer it sits, the more dangerous the water becomes.

2. Mosquitoes:There are many insects that breed and grow in standing water, but mosquitoes are especially high-risk.
Since mosquitos carry blood-borne diseases, like dengue and malaria, it is vital to have stagnant water removed as
soon as possible. If we live in wet and hot climates, it’s recommended to fix these issues immediately. Besides being a
huge annoyance, insects bred from sitting water can be very harmful.

3.Rodents:All different kinds of vermin, like rats, possums, and mice are constantly on the lookout for sources of
standing water. Rodents often carry diseases and can easily infect someone in your home if they’re lured in from the
outside. No one wants to find infected rats in any vicinity near their home. When this happens it can become an
environmental hazard.  Too much standing water that isn’t draining can damage flooring and foundations, as well as
creating a perfect breeding ground for mosquitoes that are known to carry very harmful diseases.

So for peaceful and happy living as Suggested by President of OWA , We the Volunteers can help to create a pool
and pass the treated water and add fishes to eat the eggs/Larve of mosquito.
Please discuss with builder and start the remedial measures.

1/8/25, 9:23 AM Gmail - Reg letting out STP Water in OPEN land
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Majority of the residents are not able to bear the smell emanating from the pool of STP untreated water and exposing
toddlers and new born to dangerous of permanent health issues.Request you stop letting out Fecal matter water
outside

Many times Local people have warned you not to leave the fecal matter in along with STP water in open.

L and M block Residents , felt the foul smell and suffering while the water to the coconut grove beside the compound
wall. ( Pictures were shared) and moreover Weekly water quality report was not shared by the vendor to Association
which was insisted on since last year by office bearers.

We can fix the issue within ourself  ASAP if remedial measures are taken and advice from experts 

As an OUTSIDER Mr.Kesavamoorthy who is staying in Kodambakkam will not know the pain of breathing the foul
smell daily at nights as he always indulges in commission and brokerage. So he never understands our problem and
is only interested in bringing business to his family members.

Kindly initiate the requisite preventive measures to stop stagnating STP water before it goes out of hand to
safeguard the health of residents.

Thanks
Rakeshkumar - M105
Unity Enclave - Mambakkam
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Rakesh Kumar <rakeshkumar11@gmail.com>

Reg letting out STP Water in OPEN land
Rakesh Kumar <rakeshkumar11@gmail.com> Thu, Aug 12, 2021 at 5:02 PM
To: balaji r <balaji2063@gmail.com>, balaji.rm@sbi.co.in, Ravikumar J 2950383 <ravikumar.j@sbi.co.in>, Arun Karthik B
<akarthikb@gmail.com>, PremAnanth 5593700 <prem.ananth_v@sbi.co.in>, MOHAN MUTHIAH
<mohan.muthiah16@gmail.com>, Mohan Muthiah <mohan.muthiah25@gmail.com>, SBIOACC OWNERS' WELFARE
ASSN <sbioaunityenclave@gmail.com>

Dear SBI officers/  EC members,

The attached fwd Picture and email  explains the current situation in the unity enclave  informed to EC members bt as
usual they are deaf in hearing the residents voice

Mr.Mohan fails to understand that the issue is due to the incompetence in his tenure as chairman of HC and now an
expert in redirecting the issue on Builder so i request balaji sir to look into this at the earliest , everyday residents of
L&M get foul smell since OWA/EC is dead it cannot smell the issues of common residents

It has been request Weekly water Quality report to Vestian as Well as Dinesh but no response it has been controlled
by then chairman 

Before complaining to  National Green TribunalFaridkot House  or Local authorities i would like to fix the issue
within us ASAP if remedial measures are taken and advice from experts 

I want a solution not to ring around the problem. If I didn't see any progress in the next 3 days then I would report to
the authorities on the EC members/respective person responsible for the grave enclave.

Thanks
Rakeshkumar - M105
Unity Enclave - Mambakkam

National Green TribunalFaridkot House, Copernicus Marg, New Delhi - 110 001
Telephone : 011-23043528
Fax : 011-23077931
Email : rg[dot]ngt[at]nic[dot]in
Judicial : 011-23043544 011-23043548
Administration : 011-23043521
Fax : 011-23043515
Email : admn[dot]ngt[at]nic[dot]in

[Quoted text hidden]
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STATE BANK OF INDIA OFFICERS’ ASSOCIATION 
[Chennai Circle] 

State Bank Buildings,            Telephone    :      25227170 

# 84, Rajaji Salai,                      25228773 

Post Box No.1992,            Fax            :      25261013 

Chennai – 600 001.            Telegram       :      “SUPSTAFF” 

             E-mail: sbioacc@yahoo.com 

                                                                  Website: www.sbioacc.com 

       www.unityenclave.com 

                                                                                       
                     

  No. DH-20/ 2014 -15 
                                                                  28.06.2014 

 

Dear Shanmugam, 

 

The unfortunate and uncivilized happenings in Regional Conference held at Coimbatore on 1st 

June 2014 (not 2nd June 2014 as reported by you), have been commented by me in my email 

dated 09.06.2014 titled Coimbatore. Regarding Madurai Regional Conference held on 8th June 

2014 (not 9th June 2014 as reported by you), I have explained in my email dated 13.06.2014 

titled Madurai.  

Location, extent and cost of land was decided after a thorough research and survey done by the 

Housing Committee. There was no Project Committee. I would like to refresh your memory that 

you were a very enthusiastic and enterprising contributor to the discussions & decisions of the 

committee. The cost was arrived at after detail market analysis starting from Vandalur in the 

south to Kelambakkam in the east. Our requirement of over 25 acres in one parcel was also to 

be borne in mind. Our Bank's emplaned advocates, RACPC members and evaluators were 

consulted extensively. The Housing Committee then comprised of Com. T P. Chandrasekaran, 

former RS, Com. Santhanakrishnan, DGS, Com. R Balaji, RS, Chennai-1, Com. Subburaj, DRS, 

Chennai-1 you and myself. Besides, the committee meetings was invariably attended by the then 

General Secretary Com. D S Rishabadas and all other Office Bearers available at the time. You 

may please pose the same query to the present Secretary and Correspondent of SBOA 

Educational Trust, who has acquired large tracts of land there and also at Madurai. After all 

you were in hibernation for three years and got life only after being re-inducted as an office 

bearer now. 

Entire process was appraised to the then GS Com. D S Rishabadas and he approved it. A 

Memorandum of Understanding was signed on behalf of the Housing Project by Com. Rishabadas 

with Shri. Rajagopal, retired Joint Director of Industries and Commerce (who held Power of 

Attorney for certain parcels of land and was the facilitator) in a public function held in the 

Association office which was witnessed by all local office bearers and members of nearby units. 

We shall put up the photos in our web site to refresh your memory.  

The amounts paid was by means of cheque/draft. At later stages when power of attorney 

holders had A/c in SBI, thru account transfer. As Bankers we are aware that when payment 

made by means of a/c payee draft/cheque to the supplier/vendor as per agreement the 
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transaction is complete. There has been no complaints of any nature till date. Please ask the 

Secretary and Correspondent of the SBOA Educational Trust the same doubt as large tract of 

land are being purchased in Chennai and Madurai.  

Shri. Rajagopal is a retired Govt. officer. He was introduced to us by a serving AGM. He had 

sizable land holding in the area earlier and also held power of attorney for a few land owners. 

Our requirement was large and the land holding in the area was fragmented. To get land for the 

project and the school in a contiguous area we had to have a facilitator who has knowledge of 

the area, we used the service of Shri. Rajagopal. No additional amount by way of commission or 

brokerage was laid to him. This was verified by one of our office bearers from Dharmapuri 

sometime back. This query may please also be directed to the present Secretary and 

Correspondent of SBOA Educational Trust, who has acquired large tracts of land using the 

service of Shri. Rajagopal, as you were in hibernation for three years, you may not be aware of 

it.  

All diary recordings are available. We shall introduce a minutes register and copy the recordings 

in the register. Completion of the task was more important rather than creating minutes of 

meetings as all our meetings were attended by not only the Committee Members but also all 

Office Bearers available at the time. This query may also be posed to the present GS as he 

attended most of the meeting.  

All Members of the committee were appraised of such decisions. 

On three different occasions the price of land and other intricacies were explained to the 

members of the Dream Home Project. On 14th August 2011 during site visit, in open meetings, 

briefing sessions held at our SBOA School & Junior College (CBSC School) on 22nd April 2012 in 

3 sessions and on 21st April 2013. It is amusing that you were not informed of this.  

In the beginning of your email itself you have acknowledged that Com. Mohan, DGS, has 

explained in the Madurai Regional Conference, how he had saved crores of rupees to the housing 

project. This question has to be directed to Com. Mohan, DGS who will be in a better position to 

explain how the sleaze money was paid to the officials/political personalities as he was 

instrumental in dealing in all such matters. It has been acknowledged in all forums of his 

contributions in this aspect. His brother is also an influential IAS officer, who has also assisted 

us, as explained in a members meet by Com. Franco, GS.  

During the finalization of builders, Com. Franco wanted to violate all CVC guide lines and give 

the project to M/s. Ramalingam Construction Co. Pvt. Ltd. a builder close to him. He repeated 

and compelled us to overlook all norms, even though the company was not eligible as per tender 

conditions. I pleaded with him that it was the dream and aspirations of 1600 families we are 

discussing and they should get the best. At that point he over ruled me and wanted to put the 

matter to vote. Com Mohan, DGS and Com. Joseph, DRS immediately started calling all local 

office bearers to urgently come to Association office to support General Secretary. I stood my 

ground and explained that M/s Ramalingam Construction Co. Pvt. Ltd may be worthy company but 

they were not meeting the tender condition. At that point the General Secretary revealed that 

the company assisted him in certain cases in the Hon. High Court of Madras. I was shocked but 

insisted we go by the tender document. It was at that point when most unprincipled decision 
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was sought to be trust on me and the 1600 committed, unsuspecting and innocent families were 

treated like pawns in some high level games, Com. Subburaj, DRS, Chennai-1, Com. Radjarame, 

Dy. Treasurer and I left. What saved the members of the Dream Home Project was the arrival 

of our technical expert who suggested to the General Secretary that if there is any dilution in 

the norms, a fresh tender will have to be advertised, it will lead to a delay of over 3 months, 

leading builders will lose faith in us and that they too would like to withdraw from project. It 

was show of strong protest.  

This was not the first time such irregular things were sought to be thrust on the committee. 

Com. A.V. Joseph, DRS, Chennai wanted his friend to be made a consultant for project. He went 

to the extent of lying that because of his friend's lobbying, Com. Rishabadas became the GS of 

Federation. Can there be anything more hilarious then this. After his friend's request could not 

meet our conditions, he became started working against the committee.  

During, the period of the previous Chairman of SBI, Shri. E. Prasad, former Zonal Secretary 

had complained regarding our Housing Project A/c. Three different sets of officers, GM from 

inspection dept., Corporate Centre officials and the Circle vigilance department perused all 

aspects of our A/c including transactions. Nothing irregular has been found. In fact the 

officials were happy at the service we are rendering to the members. Today the complainant 

Shri. E. Prasad is the most valued member of our GS. A doubt arises if he was instrumental in 

the complaints to trouble us. There after the branch has faced usual audits as any other branch 

faces and nothing has been reported in any audits. Now that there is going to be elections for 

our association, you have also started to play the same game the opponent team played in 2011 

elections, of course with the former office bearers (wise men) of our association. 

Accounts have been fed in the accounting software, Tally ERP.9 and our auditor has started the 

work and he has verified the vouchers up to December 2013. This task should have been 

undertaken by our Association Treasurer. The Housing Committee does not have a treasurer. 

Audit aspect has to be looked after by the Association Treasurer.  

The audit is in progress and should be completed in a few days and the accounts will be 

circulated to all the members of the project. 

So far we have released 19 circulars about the developments and achievements we have done in 

our housing project to the members which is also available in the web site 

www.unityenclave.com. 

 

Comradely yours, 

 

D Suresh kumar 

Chairman-Housing Project 
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IN THE HIGH COURT OF JUDICATURE AT MADRAS

DATED: 19-03-2025

CORAM

THE HONOURABLE MR JUSTICE S. M. SUBRAMANIAM
AND

THE HONOURABLE  MR.JUSTICE K.RAJASEKAR

WP No. 25974 of 2024
AND

WMP NO. 28356 OF 2024,WMP NO. 28355 OF 2024,CONT P NO. 143 OF 
2024

1. State Bank Of India Officers 
Association Chennai Circle 
(SBIOACC)
Rep By Its General Secretary, Chennai 
Circle, Promoter Of Unity 
Administrative Office, No.86, Rajaji 
Salai, Chennai. and another

2.SBIOA Unity Enclave Owners 
Welfare Association (sbioaueowa)
(registered No.61/2016) Rep By 
President Medavakkan Road, 
Mambakkam, Chennai-127.

Petitioner(s)

Vs

1. The State Of Tamil Nadu
Rep By Its Secretary To Government, 
Housing And Urban Development 
Department, Fort St. George, https://www.mhc.tn.gov.in/judis
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Secretariat, Chennai-09.

2.The Assistant Director
District Town And Country Planning 
Department,  Chengalpet.

3.The Member Secretary
Chennai Metropolitan Development 
Authority,  Egmore,  Chennai-08.

4.The President
Mampakkam Panchayat,  Mampakkam, 
Chennai- 126.

5.Sivakami Sundari Rajendran
M-105,  Sbioa Unity Enclave 
Medavakkam Rad,  Mambakkam- 127.

Respondent(s)

WMP No. 28356 of 2024
1. State Bank Of India Officers 
Association Chennai Circle 
(SBIOACC)
Rep By Its General Secretary, Chennai 
Circle, Promoter Of Unity 
Administrative Office, No.86, Rajaji 
Salai, Chennai.

2.SBIOA Unity Enclave Owners 
Welfare Association (sbioaueowa)
(registered No.61/2016) Rep By 
President Medavakkan Road, 
Mambakkam, Chennai-127.

Petitioner(s)
https://www.mhc.tn.gov.in/judis
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Vs
1. The State Of Tamil Nadu
Rep By Its Secretary To Government, 
Housing And Urban Development 
Department,  Fort St. George, 
Secretariat,  Chennai-09.

2.The Assistant Director
District Town And Country Planning 
Department,  Chengalpet.

3.The Member Secretary
Chennai Metropolitan Development 
Authority,  Egmore,  Chennai-08.

4.The President
Mampakkam Panchayat,  Mampakkam, 
Chennai- 126.

5.Sivakami Sundari Rajendran
M-105,  Sbioa Unity Enclave 
Medavakkam Rad,  Mambakkam- 127.

Contemnor(s)
WMP No. 28355 of 2024

1. State Bank Of India Officers 
Association Chennai Circle (sbioacc)
Rep By Its General Secretary, Chennai 
Circle, Promoter Of Unity 
Administrative Office, No.86, Rajaji 
Salai, Chennai.

2.Sbioa Unity Enclave Owners Welfare 
Association (sbioaueowa)
(registered No.61/2016) Rep By 
President Medavakkan Road, https://www.mhc.tn.gov.in/judis
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Mambakkam, Chennai-127.

Petitioner(s)

Vs
1. The State Of Tamil Nadu
Rep By Its Secretary To Government, 
Housing And Urban Development 
Department,  Fort St. George, 
Secretariat,  Chennai-09.

2.The Assistant Director
District Town And Country Planning 
Department,  Chengalpet.

3.The Member Secretary
Chennai Metropolitan Development 
Authority,  Egmore,  Chennai-08.

4.The President
Mampakkam Panchayat,  Mampakkam, 
Chennai- 126.

5.Sivakami Sundari Rajendran
M-105,  Sbioa Unity Enclave 
Medavakkam Rad,  Mambakkam- 127.

Contemnor(s)
CONT P No. 143 of 2024

1. SMT.Sivakamasundari Rajendran
M-105,SBIOA Unity Enclave, 
Medavakkam Road, Mambakkam 600 
127, Chengalpattu District.

Petitioner(s)

Vshttps://www.mhc.tn.gov.in/judis
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1. Thiru. B. Ganesan, I.A.S.,
THE COMMISSIONER Directorate 
Town and Country Planning, No. 7, 
Anna Salai , Chennai 02

2.Thiru. K. Chandrasekar
THE REGIONAL ASSISTANT 
DIRECTOR Directorate Town and 
Country Planning, No. 124, GST Road, 
Periyar Shopping complex, 
Chengalpattu 603 001

3.Thiru. Anshul Mishra, I.A.S.,
THE MEMBER SECRETARY, 
Chennai Metropolitan Development 
Authority, No.1, Gandhi Irwin Road, 
Egmore, Chennai 600008.

4.The State Bank Of India Officer's 
Association Chennai Circle (sbioacc)
(Promoter of Unity Enclave Project) 
Represented by its General Secretary, 
84, Rajaji Salai, Chennai - 600 001.

5.Latha Christdhas
W/o. P.Chirstdhas, S-072, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 
127.

6.S.Elancheran
S/o.Mr.K.Sundararaj, S-125, SBIAO 
Unity Enclave, Mambakkam, Chennai - 
600 127.

7.S.Krishnamoorthhy
S/o.J.K.Subramanian, S-045, SBIOA https://www.mhc.tn.gov.in/judis

288



WP No. 25974 of 2024

Unity Enclave, Mambakkam, Chennai - 
600 127.

8.S.Sekar
S/o.G.Srinivasan S-013, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 
127.

9.M.Periyakaruppan
S/o.P.Muthukannan, U-024, SBIOA 
Unity Enclave, Mambakkam, Chennai - 
600 127.

10.Rita Moses
W/o.ETC Moses, T-061, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 
127.

11.R.Ganesh Moorthy
S/o.A.Rajendran S-042, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 
127.

12.B.Balakrishnan,
S/o.B.Balaguruswamy, T063, SBIOA 
Unity Enclave, Mambakkam, Chennai - 
600 127.

13.C.N.Gopi Prasad,
S/o.A.Narayanan, By POA 
Mr.A.Narayanan, S/o.M.N.Arumugam

14.M.Karthik
S/o.K.D.Murali T034, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 
127.https://www.mhc.tn.gov.in/judis
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15.A.Ameer Jafarullah Khan
S/o.A M A Khan U044. SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 
127.

16.K.C.Muralidharan
S/o.Mr.Kannan Chakravarthy, U051, 
SBIOA Unity Enclave, Mambakkam, 
Chennai - 600 127.

17.N.Rajesh
S/o A.Narayanan POA 
Mr.A.Narayanan, S/o.M.N.Arumugam, 
T085, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

18.SHANMUGAPRIYA
D/o. G.V.Sathyanarayanan Murthy, 
U145, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

19.S.Venkatakrishnan
S/o.T.K.Srinivasan, U022, SBIOA 
Unity Enclave, Mambakkam, Chennai - 
600 127.

20.P.Vijayaraghvan,
Mr.V.Pandiarajan U111, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 
127.

21.P.Alaguvelsamy
S/o.S.Ponnusamy S-065, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 
127.https://www.mhc.tn.gov.in/judis
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22.P.Balachndra Bhat
S/o.Mr.S.Purushothama Bhat, 34, 
SBIOA Unity Enclave, Mambakkam, 
Chennai - 600 127.

23.K.Preethi Kirthi
W/o.Anoop S.Nair, S-144, SBIOA 
Unity Enclave, Mambakkam, Chennai - 
600 127.

24.R.Rjasekar
S/o.Mr.N.Ramasamy, U032, SBIOA 
Unity Enclave, Mambakkam, Chennai - 
600 127.

25.A.Paulraj
S/o.M.Antonhy S153, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 
127.

26.P.Subramanian,
S/o.Mr.S.Paramasivan T051, SBIOA 
Unity Enclave, Mambakkam, Chennai - 
600 127.

27.K.Rethinakumar
S/o.A.Kalyanasundaram, S062,SBIOA 
Unity Enclave, Mambakkam, Chennai - 
600 127.

28.K.Ravichandran
S/o.Mr.A.Kalyanasundaram, U021, 
SBIOA Unity Enclave, Mambakkam, 
Chennai - 600 127.

https://www.mhc.tn.gov.in/judis
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29.T.Baskaran
S/o.Thomas T015, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 
127.

30.Mr.S.Sampathkumar
S/o.A.P.Subramanian S111, SBIOA 
Unity Enclave, Mambakkam, Chennai - 
600 127.

31.M.Muthukrishnan
S/o.R.K.Mani, T041, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 
127.

32.S.Elakiya
D/o.A.Sekar T134, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 
127.

33.S.Viajayalakshmi
W/o.S.Sampathkumar, S035, SBIOA 
Unity Enclave, Mambakkam, Chennai - 
600 127.

34.M.Ajjan Muthaiah
S/o.M.Mohan, C.Balamurugan, 
S/o.Chandramugam, T035, SBIOA 
Unity Enclave, Mambakkam, Chennai - 
600 127.   (Impleaded as 4th to 34 th 
Respondents as per the Order of the 
Hon'ble Court made in Sub Appl.No. 
225 of 2024 in Cont.P.No. 143 of 2024, 
dated 26.04.2024)

Contemnor(s)https://www.mhc.tn.gov.in/judis
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PRAYER
Calling for the records relating to the  impugned  proceedings in  notice Na.Ka. 
No. 1209/ 2023 /CHE.MA3 dated 22.08.2024 of the  2nd Respondent herein 
and quash the same and pass.

WMP No. 28356 of 2024
PRAYER
to  grant  interim  stay  of  all  further  proceedings  pursuant  to  the   impugned 
proceedings in notice Na.Ka. No. 1209/ 2023 /CHE.MA3 dated 22.08.2024 of 
the  2nd Respondent herein  pending disposal of the above writ petition.

WMP No. 28355 of 2024
PRAYER
to permit the Petitioners to join and file a single writ petition.

CONT P No. 143 of 2024
PRAYER
TO PUNISH THE RESPONDENTS FOR CONTEMPT OF THE ORDERS 
PASSED BY THIS HON'BLE COURT IN W.P.No. 5932 OF 2023 DATED 
28.02.2023.

WP No. 25974 of 2024
For Petitioner(s): Mrs.AL.Ganthimathi for 

Mr.L.Palani Muthu

For Respondent(s): M/s.E.Veda Bagath Singh
Special Government Pleader for 
R1, R2  and  R4 
Mr.R.Sivakumar  
Standing Counsel for  R3 
Mr.A.Sittrarasu  for R5

https://www.mhc.tn.gov.in/judis
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ORDER
(Order of the Court was made by S.M.Subramaniam J.)

Final  notice  for  vacating the unauthorised premises was issued by the 

Assistant Director, District Town and Country Planning, Chengalpattu District 

on 22.08.2024. However,  there is  no further  action initiated to complete the 

enforcement actions in pursuance of the final notice issued. 

2. The learned Senior Counsel Mrs.AL.Ganthimathi appearing on  behalf 

of the writ petitioners would submit that as per G.O.Ms.No.31, Housing and 

Urban Development Department dated 31.01.2020, the petitioners have paid the 

shelter charges. 

3. A perusal of the above Government Order shows that the said order 

would  be  applicable  for  the  urban  poor  and  for  their  rehabilitation.   The 

petitioner  is  State  Bank  of  India  Officers'  Association  Chennai  Circle.  The 

members of the association are officers. In the present case, the State Bank of 

India  Officers'  Association  acted  as  a  promoter  for  developing  the  building 

project and sold the units to its own members. That being so, action already 

initiated must be pursued by following the procedures.  

4. In this context, the second respondent-Assistant Director, District Town 

and Country Planning Authority, Chengalpet is directed to conduct inspection 
https://www.mhc.tn.gov.in/judis
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and survey the unauthorised constructions and deviations etc., and file a report 

within a period of one week before this Court.

5. Post on 28.03.2025 under the caption 'for orders'.

(S.M.SUBRAMANIAM J.)        (K.RAJASEKAR J.)
19-03-2025

Index:Yes/No
Speaking/Non-speaking order
Internet:Yes
Neutral Citation:Yes/No

ss
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To

1.The Secretary to Government
Housing And Urban Development 
Department, Fort St. George, 
Secretariat, Chennai-09.

2.The Assistant Director
District Town And Country Planning 
Department,  Chengalpet.

3.The Member Secretary
Chennai Metropolitan Development 
Authority,  Egmore,  Chennai-08.

https://www.mhc.tn.gov.in/judis
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S.M.SUBRAMANIAM J.
AND

K.RAJASEKAR  J.

ss

WP No. 25974 of 2024
AND WMP NO. 28356 OF 2024,

WMP NO. 28355 OF 2024,
CONT P NO. 143 OF 2024

19-03-2025
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WP No.25974 of 2024 and CONT P No.143 of 2024

IN THE HIGH COURT OF JUDICATURE AT MADRAS

DATED: 22-04-2025

CORAM

THE HONOURABLE MR. JUSTICE S. M. SUBRAMANIAM
AND

THE HONOURABLE  MR. JUSTICE K. RAJASEKAR

WP No.25974 of 2024
AND

CONT P No.143 of 2024
AND

WMP No.28355 of 2024 & WMP No.28356 of 2024

1. State Bank of India Officers Association 
Chennai Circle (SBIOACC)
Rep by its General Secretary, Chennai Circle, 
Promoter of Unity Enclave Project, State Bank 
of India Administrative Office, No.86, 
Rajaji Salai, Chennai.

2.SBIOA Unity Enclave Owners Welfare 
Association (SBIOAUEOWA)
(Registered No.61/2016) Rep by President 
Medavakkan Road, Mambakkam, Chennai-127.

Petitioner(s)
Vs

1. The State of Tamil Nadu
Rep by its Secretary To Government, Housing 
and Urban Development Department, Fort St. 

1/20
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George, Secretariat, Chennai-09.

2.The Assistant Director
District Town And Country Planning 
Department,  Chengalpet.

3.The Member Secretary
Chennai Metropolitan Development Authority, 
Egmore,  Chennai-08.

4.The President, Mampakkam  Panchayat,
Mampakkam,  Chennai- 126.

5.Sivakami Sundari Rajendran
M-105,  SBIOA Unity Enclave Medavakkam 
Road, Mambakkam- 127.

Respondent(s)

CONT P No. 143 of 2024
1. SMT.Sivakamasundari Rajendran
M-105,SBIOA Unity Enclave, 
Medavakkam Road, Mambakkam 600 
127, Chengalpattu District.

Petitioner(s)
Vs

1. Thiru. B. Ganesan, I.A.S.,
THE COMMISSIONER, Directorate Town and 
Country Planning, No.7, Anna Salai, Chennai 02

2.Thiru. K. Chandrasekar
THE REGIONAL ASSISTANT DIRECTOR, 
Directorate Town and Country Planning, No.124, 

2/20
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GST Road, Periyar Shopping complex, 
Chengalpattu 603 001

3.Thiru. Anshul Mishra, I.A.S.,
THE MEMBER SECRETARY, Chennai 
Metropolitan Development Authority, No.1, 
Gandhi Irwin Road, Egmore, Chennai 600008.

4.The State Bank Of India Officer's Association 
Chennai Circle (SBIOACC)
(Promoter of Unity Enclave Project) Represented 
by its General Secretary, 84, Rajaji Salai, 
Chennai - 600 001.

5.Latha Christdhas
W/o. P.Chirstdhas, S-072, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

6.S.Elancheran
S/o.Mr.K.Sundararaj, S-125, SBIAO Unity 
Enclave, Mambakkam, Chennai - 600 127.

7.S.Krishnamoorthhy
S/o.J.K.Subramanian, S-045, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

8.S.Sekar
S/o.G.Srinivasan S-013, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

9.M.Periyakaruppan
S/o.P.Muthukannan, U-024, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

3/20
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10.Rita Moses
W/o.ETC Moses, T-061, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

11.R.Ganesh Moorthy
S/o.A.Rajendran S-042, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

12.B.Balakrishnan,
S/o.B.Balaguruswamy, T063, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

13.C.N.Gopi Prasad,
S/o.A.Narayanan, By POA Mr.A.Narayanan, 
S/o.M.N.Arumugam

14.M.Karthik
S/o.K.D.Murali T034, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

15.A.Ameer Jafarullah Khan
S/o.A M A Khan U044. SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

16.K.C.Muralidharan
S/o.Mr.Kannan Chakravarthy, U051, SBIOA 
Unity Enclave, Mambakkam, Chennai - 600 127.

17.N.Rajesh
S/o A.Narayanan POA Mr.A.Narayanan, 
S/o.M.N.Arumugam, T085, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

4/20
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18.SHANMUGAPRIYA
D/o. G.V.Sathyanarayanan Murthy, U145, 
SBIOA Unity Enclave, Mambakkam, 
Chennai - 600 127.

19.S.Venkatakrishnan
S/o.T.K.Srinivasan, U022, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

20.P.Vijayaraghvan,
Mr.V.Pandiarajan U111, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

21.P.Alaguvelsamy
S/o.S.Ponnusamy S-065, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

22.P.Balachndra Bhat
S/o.Mr.S.Purushothama Bhat, 34, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

23.K.Preethi Kirthi
W/o.Anoop S.Nair, S-144, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

24.R.Rjasekar
S/o.Mr.N.Ramasamy, U032, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

25.A.Paulraj
S/o.M.Antonhy S153, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

5/20
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26.P.Subramanian,
S/o.Mr.S.Paramasivan T051, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

27.K.Rethinakumar
S/o.A.Kalyanasundaram, S062,SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

28.K.Ravichandran
S/o.Mr.A.Kalyanasundaram, U021, SBIOA 
Unity Enclave, Mambakkam, Chennai - 600 127.

29.T.Baskaran
S/o.Thomas T015, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

30.Mr.S.Sampathkumar
S/o.A.P.Subramanian S111, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.
31.M.Muthukrishnan
S/o.R.K.Mani, T041, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

32.S.Elakiya
D/o.A.Sekar T134, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

33.S.Viajayalakshmi
W/o.S.Sampathkumar, S035, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

34.M.Ajjan Muthaiah
S/o.M.Mohan, C.Balamurugan, 

6/20
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S/o.Chandramugam, T035, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127. 
(Impleaded as 4th  to 34th  Respondents as per the 
Order of the Hon'ble Court made in Sub 
Appl.No. 225 of 2024 in Cont.P.No. 143 of 
2024, dated 26.04.2024)

Respondent(s)

WMP No. 28355 of 2024
1. State Bank of India Officers Association 
Chennai Circle (SBIOACC) Rep by its General 
Secretary, 
Chennai Circle, Promoter of Unity Administrative 
Office, No.86, Rajaji Salai, Chennai.

2.SBIOA Unity Enclave Owners Welfare 
Association (SBIOAUEOWA) (Registered 
No.61/2016)
Rep By President Medavakkan Road, 
Mambakkam, Chennai-127.

Petitioner(s)
Vs

1. The State of Tamil Nadu
Rep by its Secretary to Government, 
Housing And Urban Development 
Department,  Fort St. George, 
Secretariat,  Chennai-09.

2.The Assistant Director,
District Town And Country Planning 
Department,  Chengalpet.

7/20
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3.The Member Secretary
Chennai Metropolitan Development 
Authority,  Egmore,  Chennai-08.

4.The President,
Mampakkam Panchayat,  Mampakkam, 
Chennai- 126.

5.Sivakami Sundari Rajendran
M-105,  Sbioa Unity Enclave 
Medavakkam Rad,  Mambakkam- 127.

Respondent(s)
WMP No. 28356 of 2024

1. State Bank Of India Officers 
Association Chennai Circle (sbioacc)
Rep By Its General Secretary, Chennai 
Circle, Promoter Of Unity 
Administrative Office, No.86, Rajaji 
Salai, Chennai.

2.Sbioa Unity Enclave Owners Welfare 
Association (sbioaueowa)
(registered No.61/2016) Rep By 
President Medavakkan Road, 
Mambakkam, 
Chennai-127.

Petitioner(s)
Vs

1. The State Of Tamil Nadu
Rep By Its Secretary To Government, 
Housing And Urban Development 
Department,  Fort St. George, 
Secretariat,  Chennai-09.

8/20
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2.The Assistant Director
District Town And Country Planning 
Department,  Chengalpet.

3.The Member Secretary
Chennai Metropolitan Development 
Authority,  Egmore,  Chennai-08.

4.The President
Mampakkam Panchayat,  Mampakkam, 
Chennai- 126.

5.Sivakami Sundari Rajendran
M-105,  Sbioa Unity Enclave 
Medavakkam Rad,  Mambakkam- 127.

Respondent(s)
WP No. 25974 of 2024

PRAYER
Calling for the records relating to the  impugned  proceedings in  notice Na.Ka. 
No.1209/2023 /CHE.MA3 dated 22.08.2024 of the 2nd Respondent herein and 
quash the same and pass.

CONT P No. 143 of 2024
PRAYER
To punish the respondents for contempt of the orders passed by this Court in 
W.P.No.5932 of 2023 dated 28.02.2023.

WMP No. 28355 of 2024
PRAYER
to permit the Petitioners to join and file a single writ petition.
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WMP No. 28356 of 2024
PRAYER
to  grant  interim  stay  of  all  further  proceedings  pursuant  to  the   impugned 
proceedings in notice Na.Ka. No. 1209/ 2023 /CHE.MA3 dated 22.08.2024 of 
the  2nd Respondent herein  pending disposal of the above writ petition.

WP No. 25974 of 2024
For Petitioner(s): Mr.A.R.L.Sundaresan, 

Senior Counsel
For Mr.L. Palani Muthu

For Respondent(s): Mr. E. Vede Bhagath Singh,
Special Government Pleader
For RR1, 2 & 4
Mr. R. Sivakumar, Standing 
Counsel for CMDA For R3
Mr. A. Sittrarasu  For R5

ORDER

(Order of the Court was made by S.M.Subramaniam J.)

The  final  notice  issued  by  the  Assistant  Director,  District  Town  and 

Country  Planning  Office,  Chengalpet  District  dated  22.08.2024  is  under 

challenge in the present writ proceedings.

2. The allegations of unauthorized constructions and deviations are raised 
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against the building constructed by the writ petitioners. The issue relating to 

unauthorized  constructions  were  elaborately  considered  by  the  Tamil   Nadu 

Real Estate Regulatory Authority (TNRERA), and final order was passed on 5th 

November 2020 in C.No.0042015/2020. 

3. The learned counsel appearing on behalf of the fifth respondent would 

submit that the issue was taken up before the Hon'ble Supreme Court and the 

order passed by the TNRERA was confirmed.

4.  May that  as  it  be,  this  Court  is  of  the considered opinion  that  the 

present writ petition has been filed challenging the final notice issued by the 

second respondent. Therefore, the petitioners have to participate in the process 

of  enquiry  to  be  conducted  by  the  Assistant  Director,  if  any  and  further 

enforcement  actions  are  to  be  initiated.  No  writ  against  such  notice  is 

entertainable unless such notice has been issued by an incompetent authority 

having no jurisdiction or tainted with the allegations of malafide.
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5. In the present case, the issues are already decided by the TNRERA, 

which  was  confirmed  by  the  Hon'ble  Supreme  Court.  That  being  so,  the 

petitioners are at liberty to submit their defence statement/documents before the 

second respondent for consideration. The second respondent is directed to take a 

decision by affording opportunity to the parties and proceed with all  further 

actions  including  enforcement  actions  in  accordance  with  law  and  without 

causing any undue delay.

6. With the above observations, the writ petition stands disposed of. In 

view of the final order passed in the writ petition, the Contempt Petition stands 

closed.  There  shall  be  no  order  as  to  costs.  Consequently,  the  connected 

miscellaneous petitions are also stands closed.

                                              (S.M.SUBRAMANIAM J.) (K.RAJASEKAR J.)
22-04-2025

ssi
Index:Yes/No
Speaking/Non-speaking order
Internet:Yes
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Neutral Citation:Yes/No

WP No. 25974 of 2024
To
1.The State Of Tamil Nadu, 
Rep By Its Secretary To Government, 
Housing And Urban Development 
Department, Fort St. George, 
Secretariat, Chennai-09.

2.The Assistant Director
District Town And Country Planning 
Department,  Chengalpet.

3.The Member Secretary
Chennai Metropolitan Development 
Authority,  Egmore,  Chennai-08.

4.The President
Mampakkam Panchayat,  Mampakkam, 
Chennai- 126.

5.Sivakami Sundari Rajendran
M-105,  Sbioa Unity Enclave 
Medavakkam Rad,  Mambakkam- 127.

CONT P No. 143 of 2024
To
1.Thiru. B. Ganesan, I.A.S.,
THE COMMISSIONER Directorate Town and 
Country Planning, No. 7, Anna Salai , Chennai 02

2.Thiru. K. Chandrasekar
THE REGIONAL ASSISTANT DIRECTOR 
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Directorate Town and Country Planning, No. 124, 
GST Road, Periyar Shopping complex, 
Chengalpattu 603 001

3.Thiru. Anshul Mishra, I.A.S.,
THE MEMBER SECRETARY, Chennai 
Metropolitan Development Authority, No.1, Gandhi 
Irwin Road, Egmore, Chennai 600008.

4.The State Bank Of India Officer's Association 
Chennai Circle (sbioacc)
(Promoter of Unity Enclave Project) Represented by 
its General Secretary, 84, Rajaji Salai, 
Chennai - 600 001.

5.Latha Christdhas
W/o. P.Chirstdhas, S-072, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

6.S.Elancheran
S/o.Mr.K.Sundararaj, S-125, SBIAO Unity Enclave, 
Mambakkam,  Chennai - 600 127.

7.S.Krishnamoorthhy
S/o.J.K.Subramanian, S-045, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

8.S.Sekar
S/o.G.Srinivasan S-013, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

9.M.Periyakaruppan
S/o.P.Muthukannan, U-024, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.
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10.Rita Moses
W/o.ETC Moses, T-061, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

11.R.Ganesh Moorthy
S/o.A.Rajendran S-042, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

12.B.Balakrishnan,
S/o.B.Balaguruswamy, T063, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

13.C.N.Gopi Prasad,
S/o.A.Narayanan, By POA Mr.A.Narayanan, 
S/o.M.N.Arumugam

14.M.Karthik
S/o.K.D.Murali T034, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

15.A.Ameer Jafarullah Khan
S/o.A M A Khan U044. SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

16.K.C.Muralidharan
S/o.Mr.Kannan Chakravarthy, U051, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

17.N.Rajesh
S/o A.Narayanan POA Mr.A.Narayanan, 
S/o.M.N.Arumugam, T085, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.
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18.SHANMUGAPRIYA
D/o. G.V.Sathyanarayanan Murthy, U145, SBIOA 
Unity Enclave, Mambakkam, Chennai - 600 127.

19.S.Venkatakrishnan
S/o.T.K.Srinivasan, U022, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

20.P.Vijayaraghvan,
Mr.V.Pandiarajan U111, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

21.P.Alaguvelsamy
S/o.S.Ponnusamy S-065, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

22.P.Balachndra Bhat
S/o.Mr.S.Purushothama Bhat, 34, SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

23.K.Preethi Kirthi
W/o.Anoop S.Nair, S-144, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

24.R.Rjasekar
S/o.Mr.N.Ramasamy, U032, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

25.A.Paulraj
S/o.M.Antonhy S153, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

26.P.Subramanian,
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S/o.Mr.S.Paramasivan T051, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

27.K.Rethinakumar
S/o.A.Kalyanasundaram, S062,SBIOA Unity 
Enclave, Mambakkam, Chennai - 600 127.

28.K.Ravichandran
S/o.Mr.A.Kalyanasundaram, U021, SBIOA Unity 
Enclave, Mambakkam, 
Chennai - 600 127.

29.T.Baskaran
S/o.Thomas T015, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

30.Mr.S.Sampathkumar
S/o.A.P.Subramanian S111, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

31.M.Muthukrishnan
S/o.R.K.Mani, T041, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

32.S.Elakiya
D/o.A.Sekar T134, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

33.S.Viajayalakshmi
W/o.S.Sampathkumar, S035, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.

34.M.Ajjan Muthaiah
S/o.M.Mohan, C.Balamurugan, 
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S/o.Chandramugam, T035, SBIOA Unity Enclave, 
Mambakkam, Chennai - 600 127.   
(Impleaded as 4th to 34 th Respondents as per the 
Order of the Hon'ble Court made in Sub Appl.No. 
225 of 2024 in Cont.P.No. 143 of 2024, dated 
26.04.2024)
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S.M.SUBRAMANIAM J.
AND
K.RAJASEKAR J.

ssi

W.P.No.25974 of 2024 and
Cont P.No.143 of 2024

 22.04.2025
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